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ORDER DAT 	20-12-2001. 

we have head shri U.N.Mishra, Learned Counsel 

for the Applicant and Madam R.Sikdar,Leamed Aditional 

standing Counsel for the espondents and have also 

perused the records. 

In this Original Application, the Applicant 

has come to this Triounal seekithcj the following 

reliefs at para $ of the Original Application; 

'h8• RELIEF(s) SOUGHT; 

(i) In view of the facts mentioned aOve the 
applicant prays for the following reliefs; 

That the FIOfl'Ole Trthunal oe pleased 
to direct the Respondents for 
RegUlarisation of service from the 
eginning and fiaticn of pay and for 

payment of the arrear dues to the 
applicant taking into consideration 
of the entire service eriod; 

And any other relief by way of direction/ 
directions as this hQfl'Ole Triuna1 
deemed fit and dpprOpriate may also 
please be allow&. 

Respondents have filed their counter expLinincj 

their stand and we have perused the same. From para_8 of the 

original Application,it is seen that the first prayer made 

by the applicant is for a direction to the ResOfldents to 

reitarise the service of applicant from the jeginring and 

for fixation of pay iknd for payment of arrrars to the ap1icant 

taking into consideration the entire service period.Applicaflt 

himself has mentioned in para-4 of the Original Application 
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that he started his service career on 24-11-1967 as 

Gangman under PI,K1upada Ghat.Respolllents in ara-3,page 

of their Counter have stated that the aicant joined  

as Gancjman under 	on 24-11-1967.Phus, the date of 

initial joining of aplicant on 24-11-1967 is athnitt€d 

oee&i the parties. Respondts have further stated in 

this paragraph that applicant's service has oeen reg.iLaris ed 

with effect from the date of joining as Gancjrnan w.e.f. 

24-11-1967 in AEN Cuttack's letter dated 26-12-1973. From 

this it is clear that the first prayer of applicant to 

regula rise his service ftorn 24-11-1967 has already been 

granted by the Respondents long oefore filing of this 

O.A. and this prayer is totally misconceived. 

Respondents have further stated that the applicant 

was confirmed in the 	post of cangman on 24-6--1973.he 

ReSpOfldts have further stated that while the applicant was 

working as Cangman,he was medically decategorised from 

BEE to CEE One Category and accordingly he was given  

alternative appointment in the post of Chkidar in the 

scale of 8.12-232/ -.He joined the post of Chowkidar on 

4-7-1971. It is sta.ed that while he was working as 

Gaflgman at the time of decatego rcation his pay was , 21a/-

in the scale of . 200-250/_. After decategorisation and 

posting as Chowkidar, his earlier pay in the catpry of 

Gangman was protected and his pay was fixed at .217/_ 

alonith Rs.1/_ as personal pay in the scale of .l6-

232/_.it is further stated that on 1.8.1982, applicant 

was promoted from the post of juni r Chow kid ar ft the 

scale of 	1.96-.. 2a29 to the post of s r. ChY'i kid a r in the 
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scale of Rs 200-250/_.Respondents have stated that the 

applicant is currentLy holding the post of Senior 

Chowkidar in the scale of pay which has oeen revised 

to Rs.2610-3540/- on the basis of the 5th Pay Commission's 

revised scale of pay rules. 

Second prayer of the applicant is for a direction 

to the Respondents for fixation of pay and payment of 

arrear dues tn the applicant. AppLicant has not made any 

ave.irtent as to 	what payment is due to oe received oy 

him. This prayer made by 	the applicant has 

to be seen in the context of his prayer that he should 

be regilarised from 24-11-167 which 	has already been 

done. 

In 	vii of this,we find 	no subsisting prayer in 

this OA which is accordingly disposed of for having bome 

jflifiuCtUOus.NO 00p.ts. 
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